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O R D E R 

02.01.2019   This contempt petition has not been filed as required to be 

filed as per Rules.   The cause title of the cover page and other pages are also 

incorrect.  Therefore, we allow the applicant to withdraw this application with 

liberty to file a fresh petition of contempt for alleged wilful violation of this 

Appellate Tribunal’s order, if any.   The cause-title should show as to who are 

the petitioner(s) and the individual’s contemnor-respondents who alleged to have 

violated the order of this Appellate Tribunal and also the State which may 

implement the order, if any passed.  

 The contempt petition stands disposed of with aforesaid liberty. 

 
[Justice S.J. Mukhopadhaya] 

Chairperson 

 
 

[ Justice Bansi Lal Bhat ] 
 Member (Judicial) 

 

/ns/gc/  


